CENTRAL ADMINISTRATIVE TRIBUNAL,} JABALPUR BENCH, JABALPUR
Original Application No. 856 of 2004
Japalpur, this the 5th day of October, 2004

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble shri Madan Mohan, Judicial Member

Gopilal Malviya, S/o, Shri Premgji,
Aged about 58 y¢ars, R/o. Village ‘
Jhalki (Ichhawar), District Sehore (MP). ees Applicant

(By Advocate -~ &hri V, Tripathi)

ve rsus

1, Union of India, through its
Secretary, Ministry of Communi.
cation, Department of Post, Dak
Bhavan, Sansagd Marg,! New DeJhJ..

2, ° The Chief Post Master General,

' Madhya Pradesh Circle,” Bhopal,

3. The Post Master General, Indore
Region, Indore,

4, Superlntendent of Post Off:l.ces,;
Sehore Division,! Séhore, eve Respondents

ORDER (Oral)

By M.Pe. Sinch, Vice Chairman -

By fn.l:.ng th:.s Oricu.nal Appln.ca’caon the applicant has
relief for

souwht/dlrection to set aside ‘the impugned tranSfer and
relieving order dated 16/17.9.2004 (Annexure A1) . By this
order the applicant who is working as a Group-D émpio;yee
in Sehore Division in the Branch Post Office, Jhalki,: Distﬁ{;’t
Sérore has been transferred to Indore Division, The
applicant in this connection has submitted a representation
dated 4th October, 2004 (Annexure A-8) to the respondents.
The leamed counsel for the applicant States that he will be

Ssatisfied if the respondents are directed to consider and

gecige the representation within a time frame manner,

'
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. _' ; : . . )
2. Accordingly, we deem it appropriate to dispose of this

Qnyfi/giﬁal. Application even without issuing any notices to the



respondents, by directing them to consider and decide‘ the
said mpresenﬁation of the applicant dated 4th October,i 2004
(Annexure A-8) byn paS sing a speaking, reasoned and detailed
order within a period of two months from the date of receipt
of a copy of this order, We d so accordingly. The applicant
is also directed to send a copy of -this order to the
reSpbndents immediately. Till the represaatétion of the
“applicant is decicded, the agpplicant wiJ_:L not be disturbed

from the present place of posting,

3., Accordingly, the Original Application stands disposed

of at the adnission stage itse,],f,_

¢

(Madan Mohan) | ' 151 Fo Singh)
Judicial/Member Vice "Char.i man
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